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Record of Proceedings

Learned senior counsel for the petitioner submitted that the petitioner has filed an
Interlocutory Application seeking compensation qua the change in law claims along with
the amended application and the same may be heard on maintainability as well as on

merits.
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2. Learned counsels for WBSEDCL and TANGEDCO requested for grant of time to
file its reply on amended application.

3. The Commission after hearing the parties directed the respondents to file their
replies on affidavit by 20.3.2018 with an advance copy to the petitioner, who may, file its
rejoinder, if any, by 2.4.2018. The Commission directed that due date of filing the replies
and rejoinder should be strictly complied with. No extension shall be granted on that
account.

4, The petition shall be listed for hearing on maintainability as well as on merits on
19.4.2018.

By order of the Commission

-Sd/-
(T. Rout)
Chief (Legal)
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